FN THE SUPREME COURT OF | NDI A
ClVIL ORI G NAL JURI SDI CTI ON
TRANSFER PETI TION (ClI VIL) NO 250 OF 2015

QUANTUM SECURI TI ES PVT. LTD. & OTHERS ... PETI TI ONER(S)
VERSUS

NEW DELH TELEVI SI ON LTD. ... RESPONDENT(S)

ORDER

We have heard | earned counsel for the parties.
We find no nerit in the transfer petition.
The transfer petition is dismssed.

............................. J.
(MADAN B. LOKUR)

............................. J.
(PRAFULLA C. PANT)

NEW DELHI

JANUARY 31, 2017

| TEM NO. 4 COURT NO. 5 SECTI ON XVI A

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Transfer Petition(s)(Cvil) No(s).250/2015

QUANTUM SECURI TI ES PVT. LTD. & OTHERS Petitioner(s)
VERSUS
NEW DELHI TELEVI SI ON LTD. Respondent ( s)
(Wth appl n. (s) for stay of pr oceedi ngs in Gvil Sui t No. 284/ 2014

and office report)
Date : 31/01/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE MADAN B. LOKUR
HON&#39; BLE MR. JUSTI CE PRAFULLA C. PANT
For Petitioner(s) M. Denkar Singh, Adv.
M. Gagan Gupta, ACR

For Respondent(s) M. Anuj Shah, Adv.
Ms. B. Vijayal akshnmi Menon, AOR

UPON hearing the counsel the Court made the follow ng
ORDER

The transfer petition is di smi ssed in terns of t he
si gned order.

Pendi ng application is disposed of.

( SANJAY KUMAR- | ) (JASW NDER KAUR)

AR- CUM PS COURT MASTER

(Signed order is placed on the file)



